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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 19 OF 2025

IN THE MATTER OF:
SHUKADEV MOHANTY
...APPLICANT
-VERSUS-
STATE OF ODISHA AND OTHERS

...RESPONDENTS

COUNTER AFFIDAVIT FILED ON B‘EHALF OF RESPONDENT NO. 9

'/"
{Kausik Das, son of Late Sankar Nath Das, aged about 52 years, by faith

Hindu, by occupation Service, being the General Manager CGD (City Gas
Distribution)/ OIC (Officer In Charge) of GAIL (India) Limited for Khorda

Y

g (‘jq{: 5-4'.‘

i
Yy f:ﬁ'
e

and Cuttack Geographical Area, having its office at 25d Floor, Block - 1,
' 7—":’ BMC Bhawani Mall, Saheed Nagar, Bhubaneswar, Odisha, Pincode -

i Y
e

P”K‘

- ('V‘OWSIOOT do hereby solemnly affirm and say as follows:-

\ 1. That I am the General Manager (CGD)/ OIC of GAIL (India) Limited
a q)) fol Khorda & Cuttack GA and as such | am well acquainted and

~'!€MJ§

conversant with the facts and circumstances of the instant case and

as such I am competent to affirm this affidavit.

2. That the copy of the Petition, purported to be affirmed by one Mr.
Sukhadev Mohanty (hereinafter, for the sake of brevity, referred to as

: K the "Petition"} has been served upon the Respondent no. 9 and the
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same has been handed over to me. | have read a copy of the said

Petition and have understood the contents and purport thereof.

. I have gone through the said petition and have understood the
meaning and purport thereof. I have been advised to deal with such of
the allegations and/or contentions and/or statements made therein

as are material for the disposal of the instant petition.

. At the outset, | state that the allegations and/or contentions and Jor
statements made in the application/petition are totally baseless,
misconceived, false, mala fide, calculated to harass and cause
prejudice and aimed at attempting to arm-twist the Respondent no. 9
into meeting the unjust and unlawful claims and demands of the
Applicant. The Petition suffers from suppressio veri and suggestio
falsi, and ought to be dismissed. Save and except what is admitted
herein and/or which are matters c¢f record, I deny and dispute each
and every allegation and/or contention and/or statement made in the
said Applicant in seriatim, as if such allegation and/or contention

and/or statement has been set out herein and traversed in toto.

. Without prejudice to the submissions made hereinabove, following is
my paragraph wise reply to the contentions and/or allegations and/or

statements made by the petitioner in the said writ petition:

a. With regard to contents of paragraph 1, all allegations
and/or contentions and/or statements are denied except in
so far what are matters of record or what is expressly stated
herein, It is further denied that the Compressed Natural Gas
(CNG) and Piped Natural Gas (PNG) station is being set up in
violation of the Central Pollution Control Board guidelines. It

is pertinent to mention that construction of CNG Station is

in progress as per Petroleum and Explosives Safety
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Organisation (PESO) Approved drawing. The PESO approves
the drawing after due consideration of inter distances and
safety. A copy of the PESO Approved drawing is annexed

herewith and marked as &nnexure A.

It is further denied and disputed that the petition is being
filed in the larger interest of the entire public and commuters
those who are passing through the Nandan Kanan, Acharya
Vihar Road and other nearby areas. Whereas, an RTI dated
April 15, 2024 was filed by a resident of Shreé Vihar
enquiring about the reason for stoppage of work of the CNG
Station, which indicates a complete contrast in view of the
residents in and around that area. Subsequently a reply was
filed to the query by GAIL {India) Limited on April 27, 2024.
A copy of the RTI Query dated April 15, 2024 along with its
reply dated April 27, 2024 is annexed herewith and marked

as Annexure B.

. With regard to contents of paragraph 2, all allegations
and/or contentions and/or statements are denied except in
so far what are matters of record or what is expressly stated
herein. It is stated that GAIL {India) Limited has been granted
authorization by Petroleumm and Natural Gas Regulatory
Board (PNGRB) on March 07, 2018 for development of City
Gas Development (CGD) network in the Geographical Area
(GA} of Khordha district in pursuance of the policy directive
issued to PNGRB by Ministry of Petroleum & Natural Gas
under Section 42 of Petroleum and Natural Gas Regulatory
Board Act, 2006 and under Section 16 of the Petroleum and
Natural Gas Regulatory Board Act, 2006. The Petroleum and
Natural Gas Regulatory Board has granted the authorization
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to GAIL (India) Limited to lay, build, operate or expand City
or Local Natural Gas Distribution Networks in Khordha
District in pursuance of the Policy Directives issued. The
same has been accepted by GAIL (India) Limited by a letter
dated April 03, 2018. A copy of the acceptance of Grant of
Authorization dated April 03, 2018 along with the
authorization by PNGRB dated March 07, 2018 is annexed

herewith and marked as Annexure C.

Hence as a part of the authorization, the expansion of the
City Gas Development network in Khordha district started,
GAIL (India) Limited began setting up CNG stations in
various parts of Khordha district for supply of CNG to the
transportation sector. Thereafter, the General
Administration and Publi_c Grievance Department (GAPGD)
vide an order being no. 17484/CA dated July 07, 2021
allotted a Government land measuring Ac. 0.300 dec in Plot
no. 457 (Pt} Khata No. 619 Kisam Gochara in Mouza
Chandrasekharpur in favour of GAIL (India) Limited for
establishment of CNG station. A copy of Land Allotment
order dated July 07, 2021 by GAPGD is annexed herewith

and marked as Annexure D,

. With regard to contents of paragraph 3, all allegations

and/or contentions and/or statements are denied except in
so far what are matters of record or what is expressly stated
herein. It is further denied that CNG station is a depot which
deals with storage and supply of CNG and PNG which are
very dangerous and explosive so it should not be established
near the area of habitation. Such apprehensions are not true

and correct as natural gas is intrinsically safe and
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considered safer than other alternatives currently used such
as LPG as a cooking gas because natural gas is lighter than
air and disperses quickly, while LPG is heavier than air and
tends to accumulate in low areas, increasing the risk of fire
or explosion. And the setting up of the CNG station is as per
the approved PESO drawing approved which duly considers

the inter distances and safety.

In transportation sector, CNG emits fewer smog-related
tailpipe emissions and also produces lesser greenhouse
gases (GHGs) in comparison to gasoline or other fuels. The
metropolitan cities extensively use natural gas as vehicular
fuel as well as a domestic fuel considering its safer nature
and less polluting characteristic, testament to this fact is
Government of India’s target of increasing the share of
natural gas in India’s primary energy basket from present 6%
to 15% by 2030. A copy of the press release in regards to the
same by the Ministry of Petroleum and Natural Gas is

annexed herewith and mavked as Annexure E,

d. With regard to contents of paragraph 4, all allegations
and/or contentions and/or statements are denied except in

so far what are matters of record or what is expressly stated

, %& herein. It is further denied that the opposite party no. 9 is
ﬁ*“‘“‘W& }M’% going to set up the CNG station without following the due
\‘ procedureq and in absent of requisite permission. The
r'f”fGeneral Administration and Public Grievance Department
/" (GAPGD) vide an order being Memo no. 17484 /CA dated July
07, 2021 allotted a Government land measuring Ac. 0.3CG0
dec in Plot no.457 {Pt) Khata No. 619 Kisam Gochara in

Mouza Chandrasekharpur in favour of GAIL (India) Limited
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for establishment of CNG station. A copy of the land
allotment letter is previdusiy annexed and marked as
Annexure D. Further, GAIL (India) Limited has obtained prior
approval from Petroleum & Explosives Safety Organisation
(PESO)} on March 15, 2022 for setting up the instant CNG
station. A copy of the allotment letter dated March 15, 2022

is annexed herewith and inarked as Annexure F,

. With regard to contents of paragraphs 5, 6 and 7, all

allegations and/or contentions and/or statements are
denied except in so far what are matters of record or what is
expressly stated herein. It is stated that natural gas is
intrinsically safe and considered safer than other
alternatives currently used such as LPG or gasoline, It is
further denied that safety of local people is jeopardized by
setting up the CNG station.

With reference to paragraph 7 of the petition, it is further
denied that the operation of the CNG station will cause air
and noise pollution and the vehicular movement will make
the residents vulnerable to environmental hazards. It is
pertinent to mention that the proposed CNG station is
situated along the main road i.e. along the Nandan Kanan —
Jaydev Vihar road and layout is planned as such that the

ingress and egress of vehicles will only be from road side.

and 4(1} of the Noise Pollution (Regulation and Control)
Rules, 2000). In case of air pollution, operation of CNG
station does not cause air pollution, and to reduce stack

emissions, GAIL (India) Liinited is planning to install Electric
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Motor Driven Compressor in the said site. Further, usage of
CNG emits very few smog-related tailpipe emissions and also
produces lesser greenhouse gases (GHGs) as compared to
gasoline or any other fuel. It is also pertinent to mention that
a resident of Shree Vihar had filed an RTI enquiring about
the stoppage of work of the CNG station, which is in stark

contrast of view of the applicant herein.

f. With regard to contents of paragraphs 8, 9 & 10, all
allegations and/or contentions and/or statements are
denied except in so far what are matters of record or what is
expressly stated herein. It is further denied that the
installation of CNG station does not conform to the CPCB
Siting Criteria for Fuel Stations and that the petrol pump
installation site should not be less than 50 meters from the
residential areas. However, in this instant case, a CNG
station is proposed to be set up, not a petrol pump and the

CPCB siting criteria is more fully applicable for Petrol Pumps.

Further, it is denied tha{ the issue of authorisation by
Petroleum and Natural Gas Regulatory Board in favor of the
GAIL (India} Limited will directly violate the existing
guidelines of Central Pollution Control Board nor will it

severely jeopardize the lives of the applicants or the residents

ﬁg ﬂ;; ot Wi TN 3k of the near house. GAIL (India) Limited has obtained prior

F.{_;ﬂ‘ﬂ_gﬂﬁl
& " n{_r:"FE‘&
0

approval from PESQO (Petroleurn & Explosives Safety

Organisation] on March 15, 2022 before setting up the

instant CNG station.

g. With regard to contents of paragraphs 11 to 14, all

allegations and/or contentions and/or statements are
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denied except in so far what are matters of record or what is
expressly stated herein. It is stated that the operation of
petrol pumps is fundamentally very different from operation
of CNG stations, as both deal with different type of fuels. In
this instant petition the proposed CNG station will only deal
with CNG and PNG, the usage of such natural gases is
intrinsically much safer in comparison of usage of dispensed
liguid fuels such as gasoline or diesel. Hence directions
issued to the CPCB by the Hon’ble National Green Tribunal
in respect of adverse impact of petrol pumps on the

environment is not applicable in this instant case.

h. With regard to contents of paragraphs 15, all allegations
and/or contentions and/or statements are denied except in
so far what are matters of record or what is expressly stated
herein. It is further denied that the construction of the CNG
and PNG station near to the residential area is in violation of
the SOP issued by the CPCB. The SOP issued by the CPCB
is in respect of petrol pumps, not CNG stations. Hence it is

not applicable in this instant case.

i. With regard to contents of paragraphs 16, all allegations
and/or contentions and/or statements are denied except in

so far what are matters of record or what is expressly stated

herein. It is stated that the CNG station will only be dealing

.‘.-- i 0% g .

LR A R > % §

g;{xm@i;jﬁm t=1 with CNG and PNG, not any petroleum substances. The
Ol 2 nniswa i) . . . . .
,eﬁi\@;emmw'ﬁ > g¢ applicant is mistaken in understanding the nature of

product used and/or dealt with at the CNG station. The
applicant fails to understand that a CNG station and a petrol
pump is not the same. GAIL (India} Limited has complied

with all safety precautions that are taken as mandated under
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PESO for operation of CNG Station and prior to start of
operation PESO grants permission to operate (CTO)} only
after site inspection and subsequent to which the operation

of the station starts.

j. With regard to contents of paragraphs 17, all allegations
and/or contentions and/or statements are denied except in
so far what are matters of record or what is expressly stated
herein. It is further denied that GAIL (India) Limited has
started felling the trees and uprooted the stumps using JCB
machine from the site. An application for permission of
cutting/ shifting of trees dated October 24, 2024 was
submitted to The Divisional Forest Officer by the GAIL (India)}
Limited and the same was received by the authorities on
November 05, 2024. Subsequently the Forest Department
officials have made site visits and is in the process of
providing permission/ issue of demand note for removal of
trees. A copy of the letter dated October 24, 2024 is annexed

herewith and marked as Annexure G.

- k. With regard to contents of paragraphs 18, all allegations
and/or contentions and/or statements are denied except in
so far what are matters of record or what is expressly stated

herein. It is further denied that respondent no. 9 has started

construction without Consent To Establish (CTE) form the

f & [t %; State Pollution Control Board. GAIL (India) Limited has

A% BAZR, GOSHA  § Ie . .

X\\f:; M%?njfiﬁoéﬂ%zs,g, obtained the Consent Order being No. 1132/RO-CON-1068
r E’»’ r

L
N ,_,f; Q;r,/ dated April 02, 2022 from the State Pollution Control Board,

o § - iy
NG _
R e Odisha for a period valid till March 31, 2027 with respect to

Discharge of sewage and trade effluent under section 25/26

of Water (PCP) Act, 1974 and for existing/ new operation of
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the plant under section 21 of Air (PCP) Act 1981. A copy of
the Consent order being No. 1132/R0O-CON-1068 dated April

02, 2022 is annexed herewith and marked as Annexure H.

l. With regard to contents of paragraphs 19 & 20, all
allegations and/or ‘co.nt'entions and/or statements are
denied except in so far what are matters of record or what is
expressly stated herein. It is stated that the incidents of the
IOCL petrol pump at Bhuwaneshwar on October 07, 2020
and IOCL Jaipur terminal on October 29, 2009, both are
related to incidents occurring at petrol pumps. Hence not

applicable in this instant case.

m. With regard to contents of paragraphs 21 to 23, all
allegations and/or contentions and/or statements are
denied except in so far what are matters of record or what is
expressly stated herein. With refence to paragraph 23 of the
petition it is stated that a copy of the acceptance of the Grant
of Authorisation has already been annexed hefore and

marked as Annexure A.

6. With reference to the various grounds stated by the petitioner, it is

7 In light of the above circumstances, it is humbly praved before the
Hon’ble Tribunal to reject the instant application as the same has been

filed by the petitioner to harass the due process of law.
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8. Hence, in light of the foregoing, it is humbly prayed that the
Respondent no. 9 is nowhere connécted with the allegations averred
by the Applicant in his petition and therefore the Hon'ble Tribunal may
pass appropriate order(s) in terms of the submission made herein

above by the Respondent no. 9.

9. That the statements made in paragraphs 1 to 6 are true to my
knowledge, and also matters of records and information which 1
believe to be true and the rest arec my respectful submissions before

this Hon'ble Tribunal.
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The work of CNG station by Gail INDIA in Shree Vihar, Patia, Bhubanheswar has been stopped since many
years, Far this, the surrounding areas are hot being developad. by concern authorities. Please provide the
necessary information regarding this matter. : ‘

{1} The total Financial out Lay/Project cost of Gail India Shree Vihar Project.
{2} The proje'ct completion periodicity. . '
(3) Why the project work is stopped, the reason there of 7

(4) When it will be started?

(5) Who is the project ln-chérge. Please provide the details with Designation and contact details/ E-mail
Id ? ' ' ‘

{6} All the existing machineries are being left uncovered & open to sun & rain, the reason of such un-
warranted approach of Gail India? ' ’ ’

{7} Is there any Court Case pending & prohibited Gail to start further work? If so, then please provide the
~ details of Court number and which court, Present status of the case,

(8) Whether the Ministry has been Inforrhed regarding the stoppage of work? The qletails of the
correspondence with letter number and Date and the copy of the correspondence there of.

{9) Is there any opposition by any private or any organization, to ohstruct the company from completing,
the CNG station project in Shree Vihar, ward number-3, Patia, Bhubaneswar?

(9) All the correspondence to Government of india & other quarters, Please be Provided.

Furthérmore, the expenditure of photocopies will be borne by rhe, in this regard as per the norms of RTY
Act. . ' :
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GAIL (India) Limited

CGD BHUBANESWAR

RefNo, GAIL/CGD/BBSR/RTI2024-25/01

Subject: Information sought by Shri/Swt

DT 27.04.2024

ANJAN BHARATIYA RTI Dy. No.

GAILD/R/E24/00147 under RTT Act, 2005 - reg,.

This is in veference to Corporate RTI Cell's email dtd. 19.04.2024 vide which RTI
Application of Shri/Smt ANJAN BHARATIYA did. 15.04.2024 was forwarded to us for
providing inputs/comments, Accordingly, given below are the comments/inputs regarding the

subject matter:

b‘_.ﬁ!‘:fo. ” Information sought by the RTT Applicant

l Reply / Comments ]

1 The total Financial outlay/ Project cost offfThe tofal financial outlay for the GAIL India Shree
GAIL India Shree Vihar Project Vihar Project amounts fo approximately Rs. 7
Crores out of which an amount of Rs. 3.6 Crores
7 has already been expended.
] e . + . - r 1 ~y
[ 2 Hihe projected completion periodicily n;_‘:xpf:ctedly by December 2024, J
3 |Why the project work is stopped, the reason o Local residents agitation
thereof ¢ Encroachment issues,
e Pending Transformer Pole Shifting by
TPCODIL
o Pending Bus Stand shifting by BMC.
4 J!\}v’hcn it witl be started “Expcctedl)-' by May 2024 !
i 5 ['Who is the Project In Charge. Please providellProject is handled by M/s Resonance Energy
the details with Designation and contact||Private  Limited  who s the Construction
details/ E-mail id Management Consultant and the Site project in-
charge is Mr. Niranjan Baral. who is the Site
% Construction Manager. He can be reached at
8460503291 or vid email at
niranjantiencrgyworld.biz.
6 IAll the existing machineries are being leff)The existing machinery has been lemporarily

uncovered & open to sun & rain. the reason
ot such un-warranted approach ol GAIL
india

exposed due to recent heavy winds and
disturbances. Nevertheless. we are in the process of
taking measures to safeguard them for upcoming
operations,

7

Is there any Court Case pending & prohibited
GALL to start Further work? I so, then please
provide the details of Court Number anc

As on date. we are not aware of any pending court
case.

"

y

which Court. P

1 el

Page ¥ of 2

‘ ~

L
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l s No, H fnformation sought by the RTI Appiica:‘:dl

Reply / Comnients

a

Whether the Ministry has been informed
regarding the stoppage of work? The details
of the correspondences with letter number
and date and the copy of the correspondences
thereof

Ministry is not directly involved in this matter,
however correspondences  made  with  focal
authorities.

9

Is there any opposition by any private or any
organization. to obstruct the company from
completing the CNG Station project in Shree
Vihar, ward  number Patia.
Bhubancswar?

-

— 3.

Already detailed at 3 above

All the Correspondence to Government of
India and other quarters, please be provided

While there have been no correspondences with the
Government of India, extensive communication and
follow-ups have been conducted with local
authoritics. including the police administration.
municipal administrations, and the Electrical
Department  for amicable resolution of various
issues w,r.t Shree Vihar Project-related matters.

Correspondences attached.

Thanking you,

Enci.; As ahove
To:

CPEO, GATL
Delhi Corporate Office

Yours faithfully,

-

&

fcausik Das)
GM (CGD)., Bhubaneswar

Page 2 of 2
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GAIL (India) Limited
{8 Govszinnent of india Undertaking - A Mahseatng Company)

GAIL/RA/CGD/Khordha-A ceeptance-Final/ 2016

To

The Secretary

Petroleum and Natural Gas Regulatory Board
I* Floor, World Trade Centre

Babar Road, New Delhi-110001

Sub:

N

o™ @
A /g\u\

A Hq,

16 WEITSH Er why

¢ freehnooss, efm
GAIL BHAWAN,

16 BHIKALI CAMA PLACE
NEW DELHI-0065, INDIA
BT,/ PHONE : +91 11 26182955
B,/ TAX 49111 26185541
A,/ C-mail. info@gail.co.in

M) s
03.04.2018° (7] 1&

)
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PNGRB’s Grant of Authorization to GAJIL (India) Limited for development of CGD Network

in the Geographical Area of

khordha district in pursuance

of the Policy Directive

PNGRB by the Ministry of Petrolenm & Natural

issued_to

Gas under Section 42 of the PNGRB Act,

2006 and under Section 16 of the PNGRB Act, 2006

Respected Madam,

This has reference to the PNGRB letter no.
dated 07.03.2018 conveying the terms & conditions
netwaork.

Infra/NGPL/] 24/GA{L/5HBDPL—CGD/E{hordha/O1/l 7
finalized by PNGRB in respeet of the subject CGD

2, As per the requirement specified in the said PNGRB fetter dated 07.03.2018, please find herewith GAII,
Authorization issued for the subject CGD

(India) Limited s confirmation of s acceptance of the Grant of
and stamped) and the same is being returned to

network (i.e. all pages along with the Annexure are duly initialed

PNGRE in original.

Submitted please.

Encl: af

Yours sincerely,

hosih, -
# L/
(E(lm‘éj Jain)
Executive Director (Gas Mkrg.)

E-mail: mangj faini@gail.co.in

HATG W,/ MANGJ JAIN
arferl faders {Frrore-19) / Execubve Direclor (Marketing-Gas)
T (ghem) fafds 7 GAL {intia) Lirritad
{(Trew WeET T wwmn) /(A Govt. of india uadertaking)

16, TTHTCSl WY Wi /18, Bhikaiji Cama Place
UK. B, g, T Reedlt-110 088 /R, §. Poram, New Deltl- 140 066

HeAsym,/Cin
L40200DL 98460!018976
www.gailonline, com
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Jeiferas va wfae sha Rt @i
Petroleum and Natural Gas Regulatory Board
WUH-AI, I8 ¢8 HeX, FTER AT, 74 el - 110001
e— 15 Floor, World Trade Centre, Babar Road, New Delhi — 110001
Infra/NGPL /124/GAIL/THBDPL-CGD/Khordha/01/17 March 07,2018

To

Chairman & Managing Director
GAIL (India) Limited,

16, Bhikaji Gama Place,

R. K. Puram, New Delhi - 110066

Subject: Grant of Autherization toe GAIL (India) Limited for development of
City Gas Distribution Network in the Geographical Area of Khordha
Distriet in pursuance of the Policy Directives issued to PNGRB by
the Ministry of Petroleum & Natural Gas under Section 42 of PNGRB
Act, 20606 and under Section 16 of the PNGRR Act 2006.

Reference:
(1) MoP&NG’s Letter No. L-14014/44/2006-GP-] (Pt. I1), dated 15.03.2017
(ii) GAIL’s Letter GATL/RA/THBDPL-CGD/322123/2017/ 1710, dated 16.05.2017

Sir,

This is in response to your application referred above for consideration of the
Board for grant of anthorization to GAIL (India) Limited for development of C ity Gas
Distribution Network in the Geographical Area of Khordha District in pursuance of
the Policy Directives issued to PNGRB by the Ministry of Petroleum & Natural Gas
under Section 42 of PNGRB Act, 2006,

2. Considering your submissions, the Petroleum and Natural Gas Regulatory
Board has decided to grant you the authorization to Lay, Build, Operate or Expand
City or Local Natural Gas Distribution Networks in Khordha District in pursuance of
the Policy Directives issued to PNGRB by the Ministry of Petroleum & Natural Gas
under Section 42 of PNGRB Act, 2006 and under Section 16 of the PNGREB Act
2006.

Further on the basis of the subtnissions made, the following terms and
onditioﬂg.have been finalised by the Petroleum and Natural Gas Regulatory Board

e

i .
J ey, N
j&”/ A liﬂ — Fage 16
2 aTwiEeer amerry S e S
T ARVING KUMAR / Q o
i ANO.) JAIN

Q%"?{'!{.Li;%\ . ':!\_ﬁ_ \_;f.\ﬂq

= Sy S e wrlmi Py (Frevm-a) / Erecudve Oreclor [Markatng-Gas)
wa (givem) fefads 7 GAIL (India) Limited
(TR BT W duma) /(A Govt, of Indi yaderlaking)
18, SIBIeN] ST W/ 18, Bhikalji Cama Place
aw, 4, i 7Y fewdi-110 088 /R, K. Puram, New Delii-110 085
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which shall be applicable during the construction as well as operative phase of the
said City or Local Natural Gas Distribution Networks systems:

4. The Authorized Area for laying, building, operating or expanding the proposed
CGD Network shall cover an area of 2,813 square kilometer and as depicted in the
enclosed drawing.

5. The activities of laying, building, operating or expansion of the CGD Network
to commence within a period of 180 days from the date of this authorization.

6. The activities permitted above shal] have to be completed as per the approved
time schedule enclosed at Annexare 1. Any failure on the part of the entity in
complying with the milestones prescribed in the time schedule shafl lead to
conscquences as specified under regulation 16 of the Petroleum and Natural Gag
tegalatory Board (Authorizing Entities to Lay, Build, Operate or Expand City or
Local Natural Gas Distribution Networks) Regulations, 2008,

7. The entity shall design and install an optimal size of the infrastructure in terms
of pipelines of various types including steel belting of the authorized area, online
compressors of adequate capacity for compressing of natural gas into CNG, allied
equipments and facilities in the CGD network as identified in its DER. depending
upon the potential demand for natural gas. The infrastructure in the CGD network’
should be adequate to maintain L:;_linfeI‘J'upted flow of natural gas in the pipelines and
be also able to maintain supplies at adequate pressure 1o online CNG stations. |

8. The entity. shall maintajn an uninterrupted supply of natural gas to all
categories of customers in the CGD network. In the event of any disruption in the
supply of natural gas in the CGD Network, first priority shall be accorded to
restoration of supplies to domestic PNG customers. In case of disruption of supply to
domestic PNG customers for more than twelve hours, the entity sh'a]t compensate to

the domestic customer on the following basis: -

a.  the normative volume of gatucal gas consumption for the first domestic

' PNG - connection for cooking requirements based on last' three months -
‘weighted average Consumption per day to be applied for each day’s
disruption and muitiplied by ten;

normative value of natural gas consumption shall be based on last three
months’ weighted average billing price of natural gas for supplies to the
Hirst domestic PNG connection for cooking requirements; and

b8

B TR AT A Tane 2i6
AFRNIND LIRSS N A
VRN TmEN s S Ao Jam : '
g L vise . FEERY Fdua Rvom-ata) /Eraciive Director fiarketing-G as)
IR AN gy ires A Flrane Svd . —r £ k ; i9Y ! i
i :;L:n jﬁ -iii;iu?al(ﬁae; Regustery Boarg ik (5@’@7{[} WE/GA%L (Indla) Limied
= . M (e R o FUF) /(A Govl, of India vndearlating)
vorid Trave Cenive 8, Wl wmy ¥ / 16, Bhikaijl Cania Placa
1130007 IR, B 3, 9 Rwi-1o 066 /R K, Peram, Kew Dl 140 o3
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¢ the value of compensation shall be equal to normative volume of natural
gas consumption as per clause (a) multiplied by normative value as per
-clause (b} and shall be adjusted by allowing a credit to the domestic PNG
Customer in the pext billing cycle or in the next pre-paid smart card in
case of smart card metering,

d.  In case the disruption of supplies is attributed to any fault of the domestic
PNG customer, no compensation shall be payable by the entity.

9. The entity is allowed an exclusivity period under the Petroleum and Natural
Gas Regulatory Board (Exclusivity for City or Local Natural (Gas Distribution
Networks) Regulations, 2008, in respect of the following:

(a) 3060 months from the date of issue of this communication for laying,
building and expansion of the CGD network; and

(b) 60 months from the date of issue of this communication in terms of an
exemption from the purview of common carrier or contract carrier for the
CGD network:

Provided that the entity meets the obli gations in line with the Petroleum and Natural
Gas Regulatory Board (Exclusivity for City or Local Natural Gas Distribution
Networks) Regulations, 2008:

Provided further that the period of exclusivity allowed under sub-clause (a) or sub-
clause (b) may be terminated before the expiry of the period mentioned above in line
with the provisions under Petroleum and Natural Gas Regulatory Board (Exclusivity
for City or Local Natural Gas Distribution Networks) Regulations, 2008,

10. The authorized entity shall be required to take prior approval from the Board
lor creation of any lien, charge or hypothecation of the CGD network to secure
finances for the project and furnish details of utilization of funds. However, in case of
raising funds from any financial institution or bank, the entity will be required to only
inform the Board of the sanction of the funds within a period of seven days.

11. The entity shall submit & detailed and clear financial closure report to the
Board within a period of one hundred and eighty days from the date of authorization
issued by the Board under regulation 10 of Petroleum and Natural Gas Regulatory
Board (Authorizing Entitiés to Lay, Build, Operate or Expand City or Local Natural
P % Gas Distribution Networks) Regulations, 2008.
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12, The entity shall publish on its website the network tariff for transportation of
natural gas as well as the compression charge for CNG in the CGD network in the
authorized area which is also annexed to-this schedule.

13, The entity shall publish the applicable retail selling price of PNG for all
categories of customers and also for the purpose of invoicing in Rs./ MMBTU.

14, The entity shall publish and display the retail selling price of CNG for the
purpose of invoicing to CNG custoimers in Rs./ Kg at all CNG dispensing stations.

[5. The furnishing of performance bond of Rs. 12 crore is a guarantee for timely
commissioning of the project as per the prescribed targets in the MWP and for
meeting the service obligations during the operating phase of the project,

£6.  The entity shali comply with the applicable provisions under the Petroleum and
Natural Gas Regulatory Board (Authorizing Entities to Lay, Build, Operate or
Expand City or Local Natural Gas Distribution Networks) Regulations, 2008, the
Petroleum and Natural Gas Regulatory Board (Exclusivity for City or Local Natural
Gas Distribution Networks) Regulations, 2008, relevant regulations for technical
standards and specifications, including safety standards, any other regulations as may
be applicable and the provisions of the Act.

17 In case the authorization of the entity is terminated, the Board may assign the
rights and obligations of the entity to any agency or another entity on such terms and
conditions, as it may deem fit. Further, the entity may be required, as per the
directions of the Board, to continue the operations of the CGD network at the same
fevel till another agency or entity appointed by the Board takes over the full contro! of
the CGD network.

You are requested to confirm your acceptance by filling-in the acceptance of the grant
of authorization provided below and retura the same in original. (Please note that ali
pages along with the Annexure are to be initialed & stamped).

Yours faithfully,

‘/"‘j /_'
. At )
f?){““% ~ o\ E

(Arvind Kumar)
Additional Adviser

' : : 2rTFeE = werrw
AAFENS N PCL IR M
. e : Mg Qﬁrﬁ;&lﬁgr '8
- —q w Additional Adviser
/ {I O/J R TS AT alie mrpies Ra s o
» “elrolaum & Matwrai Gas Rugulationy Boary
- ‘ﬁ?{/ Mg&{ J JAIN ULOT e, gRE o Tt
7 (fq‘wvr-;qm)/g?m”ﬁvaQifedmmmﬁﬁng{;a] st Ftoor, Warld Trada Cenire
T {Sﬁa’m) ﬁqﬁ,vég/ GAIL (lﬂfﬁa) i e 9w, wid {aesfi—1 90001
BIRT FEBR 57 592m) /(4 Gowt, of s e Babar foad. New Deini-1300071
18, WeTatt v Gt 2
RS N Radh-13e tLa, g




92

Acceptance of the Grant of Aathorization

[/ We hereby accept the grant of authorization issued by the PNGRB vide letter ref,
ihé‘m}fm%f iaafaaril 3i 8oL cc;;;_{ammgﬁ/m’é? dated o07-83. 2sl8 and agree to comply
) with all the terms and conditions subject to which I/ We have been granted the
authorization for laying, building, operating or expanding city or local natural gas
distribution network in the authorized area of Khordha District.

T
Mo
Signature of the Entity of-Authorized Si gnatory

WU WIS MAROG JAIN

Date: 05}

ardwr o (Rer-4 / Erecutive Dispcior (arketrg-Ges)
e (give) s/ GAIL (India) Limited
{TITE HREIR A1 9wy /(A Govt, of lndia underlsking)

16, HiEvgott & Wi/ 16, Bhikaili Cama Place

- ) S ..
P]acc: ﬁ\}{f, E,fi...} \)"\‘.L-k\]._r&‘f\,.-t -7, 7. 7,{ R—@ﬁ“ﬂﬁ 933_‘/ R, Puram, faw Detid- 110 (}ﬁﬁ
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ANNEX 1 - GA of Khordha District

Minimum Work Programme

Minimum Work Program to be completed during first five years of exclusivity
Inch- km of Pipeline to be Laid, No. of‘})cmesﬁe PNG Connections
L 1,513 26,900 N
e Year wise Break Up of targets
i r "
| i
if:fjl fineh-km of Pipeline to be | v o0 F verrs | vear s Yeard | Years
|
[ 1,513 303 | 756 | 1,210 | 1,362 | 1,513
; Year wise Break Up of targets ]
! .
!; Infrasi {icture for PNG Domestic Yearl | Year2 | Year3 | Vear 4 Year 5
i Connections. _ : _ ) _ .
L 26,900 1,000 {5200 13,450 19,900 1 26 900 B
C LT ' :
I e L e
AFVIND KUNAR 7 [ L
THES G 7 MANOY JAll

wifard fRT (fer-ta) /Exscusve Directos (arketing-Gex)

ww (fear) Bithes / GALL (India) Limited

(v qTER w1 ween) / (A Govl. of India undertaking)

1e, HYEITSA WA wiw /18, Bhikeill Cama Place © 20 = 6 1 6

ST 3.y, ] Pdltoe 065 /R K, Swam, oy Deli 110 065
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Government of Odisha
r‘m l.{

General Administration and Pabiie Grievanee Depa
Ak & ook

No. 5 l\ A /CA. Bh . e e
GAD-CALINST-0001 2019 o enesar Pt Q7 T 83

Alotment of Government land measuring Ac.0.300 dec. in Mz.-Chandrasekharpur 10

Sub:-
favour o GAIL(India) Ltd. for establishment of CNG Station.

In supersession of this Department Order Mo-1939/CA Dt.19.01.2019. Government land
measuring Ac0.300 dec. pertaining to the Plot No-457(Pt.). Khata No-619. Kisam-Gochara.
Mz.-Chandrasckharpur, is herehy allotted in favour of GAIL (India) Lid.. Bhubaneswar for

establishment of CNG Station, subject to the following terms and conditions:-

1. The land premium of the present allotted land is Rs.2,76.00.000/- (Rupees two Cr
um of

ore

seventy six lakh) only i.e. @ Rs.9.20.00.000/- per acre. After adjustment of the land premi

Rs.1.65.00.000/- deposited earlier by the GAIL (India) Limited in pursuance of this Depart
(Rupecs one

ment

Order No-1939/CA DULI19.01.2C19. the balance land premium of Rs.1.11.00.000/-

only shall be deposited online through treasury deposit under the head of
-0228-Sale

d'H

his

crore cleven lakh)
«0029-Land Revenue-107-Sale of Waste Land and Redemption of Land

account
I, Bhubaneswar-01056-Premium on Government Lan

of Homestead Land in New Capita
eipt of this order and submit a copy of the e-challan in t

within 60 days from the date of rec
lotment order shall automatically stands cancelled.

Department immediately. failing which the al
of the e-Challan. the GAIL (India) Limited shall execute a

2, After submission of the copy
lease deed in the prescribed form in triplicate. out of which two shall be in Stamp Papers to be
purchased in consultation with the District Sub-Registrar. Khordha, Bhubaneswar and submit the
Department within 30 ( Thirty) days from the date of receipt of the torm from this

same in this

Department, for approval.

3. The GAIL (India) shal} deposit ground rent of Rs.90/- (Rupees ninety nine) only i.¢.

Rs.300/- per acre per annum in the office of the Tahasildar. Bhubaneswar. The rent payable is

subject to revision from time (o time.
4. The GAIL (India) shall not use the land other than the purpose for which it ig lotred
s allotted.

: .,“:)n WORS (]!J 1 LY Il

nwenths from the date of Ld’iyggfgﬁ;r

Fresd

o
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sical possession of the lang
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i

0. Physical possessi

Pepartment 1o the awhorised repres : . -
P ovised representative of the GANL (India) Limited, after submission of
seaistored duplicate lease dee e . :
g P 1se deed. The R of this Department shalt prepare trace map in duplicate.
aut of which one shall be retained in (ke
{ . UUDe retained in this Department & other one will be handed over to the
GAIL (India) Limited,

7oA other terms and comdir:
ther terms and conditions shall be as per the lease deed to be executed.

By urd?m\‘ the Governor

Director of EM‘Z/
i

. NG Addl. Secretary to Gedernmient
Memo No-  ATAMG S oA Dater 7)oy -

Copy forwarded to the Chiel’ General Manager (Construction). GAIL (India) Limited.

612 Utkal Signature. Pahala, Bhitbaneswar for information and necessasy action.

Director of Estatehd
o . . Addl. Secretary to Go
MemoNo- \TAMR L, /CADater g3+ i 9970

Copy forwarded to the P. $ to the Addl. Chief Secretary, G.A & P.G Department/ PSto
the Director of Estates. G.A & P.G Department for kind information of the Addl. Chief Secretary

and Director of Estates.

Director of Estates & Ex-Officio
Addl. Secretary to Government

MemoNo-_ \ A\ G "k _/CADale 907X 129N
Copy forwarded to Vice-Chairman, BDA/ Commissioner, BMC/ Collector, Khordha/

Director. Town Planning. Bhubaneswar/ Chief Architect, Odisha, Bhubaneswar/ Joint Director of
Estates-cum-Joint Secretary to Government, G.A & P.G Department/ Tahasildar, Bhubaneswar/
District Sub-Registrar, Khordha, Bhubaneswar/ Asst. Director (§ &E). G.A A & P.GG Department/
$ri Narayan Behera, R, G.A & P.G Department/ G.F (5 copies) for information and necessary
action.

¢

Director of Estate & Ex-Officio
Addl, Secretary to Government

L] DisT KHURDE 3: i
é%gﬁg BRLE, O0EHA ge
i Nﬂk 014300 F /}4
St er
‘-".“‘ : f{f_.'.'
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GOVERNMENT OF ODISHA
General Administration & Public Grievance Department
k¥

(Form of Handing over Possession)

An area measuring AC.0.300 dec pertaining to Revenue Plot

No.457(pt) out of total area Ac.37.097 dec under Khata No.619 (GAD),

final settlement in Mouza:

kissam-Gochara as per 1988-89
nce with the G.A.& P.G Department

JCA, Dated-
{CG D)

Chandrasekharpur,Unit-41 in accorda
arder n0.17484/CA dated.07.07.2021 and letter no. 29763
09.11.2021 andis hereby-given possession to the Chief Manager

GAlL{India)Ltd.,Hote! Suraj Palace,F-100,Infocity Road,Patia,

18th day of December 2021 as per the

Bhubaneswar-751024 on

Sketch plan enclosed.

BOUNDED BY:
North: Plot no.457(pt)
south: Road

East: Plot n0.457(pt)

West: N-an'danka'nan Road

Taken Over

Handed Over
7 --J'P}xrl"{\;!

iR " {

Lessge/Authorized Agent
1 N TR
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An?rgexure E

3/24/25, 11:30 AM Press Release:Press Information Bureau

Ministry of Petroleum & Natural Gas

The Government has set a target to raise the
share of natural gas in energy mix to 15% in 2030
from about 6.3% now

Posted On: 25 JUL 2022 4:24PM by PIB Delhi

The Minister of State for Petroleum and Natural Gas, Shri Rameswar Teli in a written reply to a
question in the Rajya Sabha today informed that the Government has set a target to raise the share of
natural gas in encrgy mix to 15% in 2030 from about 6.3% now. To achieve the target, various initiatives

have been taken which inter alia include the foliowing:-
i).  Expansion of National Gas Grid to about 33,500 Km from current 2] , 715 Km.
i1).  Expansion of City Gas Distribution (CGD) network
ti).  Setting up of Liquetied Natural Gas Terminals.

iv).  Allocation of domestic gas to Compressed Natural Gas (Transport) / Piped Natural Gas
-(Domestic) in ho cut category. '

v). Allowing marketing and pricing freedom to gas produced from high pressure/high
temperature areas, deep water & ultra-deep water and from coal seams.

vi). Sustainable Alternative Towards Affordable Transportation (SATAT) initiatives to
promote Bio-CNG,

Providing Piped Natural Gas (PNG) connections and establishment of Compressed Natural Gas (CNG)
stations 1s part of the development of CGD network and the same is carried out by the entities authorized
by Petroleum and Natural Gas Regulatory Board (PNGRB). The CNG Stations and PNG connections
are being provided by authorized entities as per timelines prescribed by PNGRB from time to time. As
on 31.05.2022, total 95.21 lakh PNG (Domestic) connections have been provided and 4531 CNG
(Transport) stations have been established by the authorized entities. After completion of 11A city gas
distribution (CGD) round, 295 Geographical Areas (GAs) have been authorized which inter alia covers
98% of India’s population and 88% of its GAs. As per Minimum Work Programme, CGD entiﬁe;s '
authorized upto 11A round, have to provide 12.33 crore PNG connections and establish 17,700 CNG -
stations by 2030 including in rural and urban areas. -

112

hitps:/ipil.gov.in/PressReleasePage.aspx?PRID=1844630
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3124125, 11:30 AM Press Release:Press Information Bureau

YB/RKM

(Retease ID: 1844630) Visitor Counter ; 4354

Read this relaase in; Urdu , Marathi

https://pib.gov.in/PressReleasePagse.aspx?PRID=1844630 212
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HINT YIHTY /Government of India
Y R I HATHU/Ministry of Commerce & Industry
ﬁ@ﬁ'ﬂﬂ GE ﬁWﬁW{R&HW {Petroleum & Explosives Safety Organisation (PESO)
8-UTA-E Ud, Hforer
PHIADT (U.5.)- 700069
8, Esplanade East, 1st floor, Kolkata - 700069

sflﬁfEmaiE :

jteccekolkata@explosives.gov.in

gYHN/Phone/fFax No : 033 -
22486600,22480427

E{ﬁ‘ Gﬁqﬁ‘:l HiPrior Approval No : A/G/EC/OR/07/79 {G94004) fdiDated : 15/03/2022
Jar #H/To,

M/s. GAIL INDIA LIMITED, )

CGD project office, Hotel Suraj Paiace F-100, in,

Bhubaneswar (M. Corp.)},

District: KHURDA

State: Odisha
Pin: 751024

fdug/sub: Plot No, 457(P), Khata No. 619, Mouza Chandrasekharpur Tehsii Bhubaneswar -751016,
Bhubaneswar {M. Corp.), Taluka: Bhubaneswar {M. Corp.), District: KHURDA, State: Odisha, Pin
: 751023 - H sy o WA s/ SH 9 &7 110 16 R T Riddst Mo, 2016 & efaifd
STHIG SIR) H¥ & o) H/Proposed Filling cum Storage Capicity of CNG/CBG at Plot No, 457(P),
Khata No. 619, Mouza Chandrasekharpur Tehsil Bhubaneswar -751016, Bhubaneswar {M. Corp.},
Taluka: Bhubaneswar (M. Corp,.), District: KHURDA, State: Odisha, Pin : 751023 - under Gas
Cylinder Rules 2016 - Grant of approval regarding. :

HEIG/Sir(s),
3 &, 23/02/2022 F 3mde d. OIN1010454 &1 g+ UgUl HY/Please refer to your application
No.OIN1010454 dated 23/02/2022 .

TR e Aol W g vero gawrsit o1 fdaru gxifar dense s ¥, emud Weiila ux &
Y sty NG MEC/11/CG/Q7NT/M/BBSR/ICNG/097 et
16/12/2021, MEC/1/CG/QINT/M/BBSR/CNG/097 faAIT&  16/12/2021, PID ANNEXURE fe&-Ti®
29/12/2021, S{IHITGA B ST ©- SIHIGT 1 ¥a: - Conditions of the Approval:-

The copy of pipeline approval obtained for transferring CNG from origin to the proposed
premises shali be submitted. Layout and Installation of transformer shall be done outside the
licensed area complying with safety norms as applicable under the statute. The CNG
decompression unit if any proposed shall be separated from Form-G premises enclosed by an
industrial type fence at least 2 metres high along the perimeter of the safety zone and separate
access shall be provided. Further application for licence Form-E&F shall be submitted online to
CCE Nagpur. DRS/Decompression Unif. The CNG mobile cascade LCV/HCV shali be in drive out
position to facilitate immediate movement and easy escape in case of emergency. The inter
safety distances of various equipment’s, Compressors, storage cascades, dispensers, etc.
installed in CNG dispensing station shall be shown as per Table IA & B and Il and conditions
depicted in licence Form-G under Gas Cylinder Rules 2016. All electrical fittings and equipments
installed in the premises used for compressing and filling of CNG shall be of flameproof
construction conforming 1S 2148/IEC 60079(in lieu of 1S2148) approved by the Chief Controller of

B ey Explosives and shall be mentioned in the final drawing. The documentation in respect of CNG
S *‘ﬁiﬁ «"‘i-’e;.t Compressor shall strictly be in line with the requirements as lald down in OISD-179 and all
_;ff ’% o % necessary certificates of conformance from Third Party inspection Agency including list of all
AT \ i "electrical components used and their approval reference from CCE shall be submitted. The P
gf qjﬁﬁ;ﬁ £.o i &30} and | diagram showing all controls from compressor inlet up to dispenser shall be submitted.
Yo ‘*@* *%@;:r}@- /‘&/} The Fire fighting facilities provided at the CNG station shall be as per prescribed scale depicted
1{};_@ \é%»g‘ A ©4/ in Form-G under Gas Cylinder Rules 2016, OISD 179 and shall be shown in the final drawings.
WO The CNG premises boundary wall of adequate height and iength covering the cylinder cascades

%_h__f,,»” should be constructed and outer boundary shall be compound wall of 2M height. The Color
o photographs of CNG dispensing station taken from different angles duly signed by the
authorised signatory shall be submitted. This approval does not absolve you from obtaining

necessary permission/clearances from other authorities under other statutes.

ntips:#enline. peso.govin/publicDomain/DocStzatusLetter. aspx?docno=TP18Y 815xm8 1 Da%2fCUFz559%3d% 3d&Rule= W% 2bGDEQzu2KrZ %21 ..

13
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2013/25, 432 PM Doc Status
R U0 REW HI 3 ulral BfYeq goifra #R ofHiaT & 3% & ¥ § ofiftd &F o W 3
Wﬁa&ﬁ@m%mgﬁwaﬁ$@fiﬁmﬁgﬁ@aﬁw 2016 % T off & Sffa S R
3?_{ Fefafg mﬁm fFy SmEl 7 The jayout drawing No Drawing(s) nos.
MECH1!CGIQ7NTIMIBBSRICNGIOBT dated
16/1212021, MEC/M1/CG/IQINT/M/BBSR/CNG/097 dated  16/12/2021, PID ANNEXURE dated
29/12/2021, showing the details of the proposed CNG/CBG Flffmg cum- Storage facilities is approved
Conditions of the Approval:-
The copy of pipeline approval obtained for transferring CNG from origin to the proposed
premises shall be submitted. Layout and Installation of transformer shall be done outside the
licensed area complying with safety norms as applicable under the statute. The CNG
decompression unit if any proposed shall be separated from Form-G premises enciosed by an
industrial type fence at least 2 metres high along the perimeter of the safety zone and separate
access shall be provided. Further application for licence Form-E&F shall be submitted online to
CCE Nagpur. DRS/Decompression Unit. The CNG mobile cascade LCV/HCV shall be in drive out
position to facilitate immediate movement and easy escape in case of emergency. The inter
safety distances of various equipment's, Compressors, storage cascades, dispensers, etc.
installed in CNG dispensing staticn shall be shown as per Table IA & B and I and conditions
depicted in ticence Form-G under Gas Cylinder Rules 2016. All electrical fittings and equipments
installed in the premises used for compressing and filling of CNG shall be of flameproof
construction conforming 1S 2148/IEC 60079(in lieu of 152148) approved by the Chief Controller of
Explosives and shall be mentioned in the final drawing. The documentation in respect of CNG
Compressor shall strictly be in line with the requirements as laid down in CISD-179 and all
necessary certificates of conformance from Third Party Inspection Agency including list of all
electrical components used and their approval reference from CCE shall be submitted. The P
and | diagram showing all controls from compressor inlet up to dispenser shall be submitted,
The Fire fighting facilities provided at the CNG station shall be as per prescribed scale depicted
in Form-G under Gas Cylinder Ruies 2016, OISD 179 and shall be shown in the final drawings.
The CNG premises boundary wall of adequate height and length covering the cylinder cascades
should be constructed and outer boundary shall be compound wall of 2M height. The Color
photographs of CNG dispensing station taken from different angles duly signed by the
authorised signatory shall be submitted. This approval does not absclve you from obtaining
necessary permission/clearances from other authorities under other statutes.
and two copy of each drawing is forwarded herewith duly endorsed in token of approval. After
completion of the facilities as per the approved.drawing, you may submit the following documents for
Grant of Licence in form 'G' of Gas Cylinders Rules, 20186.

1. U0® T & od Ros & gufar gy o F fafdaa ww gan vd sxaafa emde/ An application in form 'C’
in duplicate duly filled and signed; showing total number of filling Points and CNG/CBG filled cylinders
stored by you.(in triplicate)

2. 7 Ryelvs FgH, 2016 & ded AR Hda UIdd 1R QU@ §-4ar gfaur F mem |y av w
10000/~ HT ?ﬂs@“ﬂw HITTTZT ST fHT SIHT R 1/A license fee of Rs. 10000/ per year to be submitted
online through e-payment facility available on online application portal under Gas Cylinders Rules, 2016.

3. SfTfET SR & BT 4 wferdt, YrRieror & and, SoRle widi & e A Afe ariféd gl copies of the

replica of the approved drawings, after due revision if required in r/o of above conditions.

4. Iaq o & 19 17 & ded Sawas Sxldul 99d & T (dH Uiadi B) R0 vd HeRy & ulere 8y
o e gt Gug ydfders uftemere, WWGWW%W T SR STHa gxifar el

SICTl/ Bio-data indicating name, qualification and experience of the competent persons including manager,
supervisors and operator responsible for filling and storage operations as required under rule 17 of the
said rules with documentary evidence in duplicate,” ¢

5. SfIHITET SRV & SFIER IGr 1 o1 e qul 81 7 ¢, 59 ST &7 YHI0 1 / A certificate to the
effect that the facilities have been constructed as per approved drawing and complying conditions
imposed as above in duplicate.

6. WRUT AT & ﬂ%mmmﬁ%m/maﬁ%&@m THTO-U & 9Ty /
Particutars of CNG/CBG cylinders/cascades with certificates proposed to be filled with necessary
references permitting filling thereof with certificate of cascade.(in duplicate)

7.y [qupies Fuad § &mer I 3EHe & e & ar BUR] &%%@ﬁﬁmﬂmﬁm/

- Particulars of compressors and dispensers make, capacity rating references regarding approval from
Chief Controller of Explosives with copy in duplicate,

8. Yo [quples T & &l T 3Hie & daHl & Y SURT 3R fSwRl %! s=3ae ulga iy
Specification and Test certificate of gas pipelines from competent engineers of your company under Gas
Cylinder Rules 2016 in duplicate.

9 Tig fydfex Mo 2016 & Fam 48 & Ted foren Aforee iRy gfem Smped SR T U & Ty

39% gR1 faftaa gesiferd te a15e wiH( (He 2. SIRIEY Ufddh) | INOC from the District Magistrate
Autherity/Commissioner of Police underf UleMB ‘6f '-Cylinder Rute 2016 with one site plan duly
endorsed by him.(Original + 2 xerox cgpie r 4%

23
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2/13/25. 432 PM Doc Status
fe; diosiyiist St gy Hise Rea srsede 7 8, 9 9=ifig dense g & uRed ud uhad T & R g
37T 8g Jt. Chief Controller of Explosives, East Circle office, KOLKATA 1 HUAT 3T Y 31dGT HLY

In case the CNG/CBG facilities are in an existing retail outlet, please apply to Jt. Chief Controlier of
Explosives, East Circle office, KOLKATA separately to seek prior approval for additions alteration in

respect of the revised layout drawing.

YL/ Yours faithfully,

(gaRmrY)

{Subasis Ray))

Controller of Explosives
Fd GgH I ﬁ\%gw e

For Jt. Chief Controller of Explosives

PIHTar (9.5.)/Kolkata
(31@7:5 SR S e H1 fuf, e dul 34 fomu & o S TART daTEc http://peso.gov.in T8 1)/(For more

information regarding status,fees and other details please visit our website hitp://peso.gov.in)

Note:-This is system generated document does not require physical sighature.

Dizclaimer : This page gives the latest action taken by this organization on your application, This page is made
available for the information of concerned applicaniflicensee oniy. All efforts have been made to secure this
information, However, PEBO will not be responsible for any misuse of the information by unauthorized

nernons including the hackers,

3
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https:ffoniine.pesc.govin/publicDomain/DocStatusletier.aspx?decno=TP 18YS15xm31 Da%2fCUF 2559% 3d % 3d&Rule=jWi%2bGDEQzU2Kr2%2f... 313
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it znd Floor, Block-1,
LN YR RN )

Cf‘ “ BMC-Bhawan! Office Complex
. ' i MizeTis Sahoed Nagar, Bhubaneswar
i Go o (Er's.dra) Limited Khordha, Gdisha -761007
Matveinment of India Underiaking « A Naharatnz Company)

Date: 24,10.2024
T,
he Dhivisional Forest O fficer,
City Torest Division, Greenpark Nursery,
naheed Nagar, Bhubaneswar,
Oaisha, 751001,

rab:- Permission for cutting of trees for construction of Gas dispensing facility at Plot No-457/12285,
sowza-Chandraselharpur, Tahasil- Bhubaneswar,

Pear Sir,

As part of the Pradhan Mantri Urja Ganja Project, GAIL (India) Ltd., a Maharatna public sector
undertaking under the Ministry of Petroleum & Natural Gas and is authorized by the Petroleum &
~stural Gas Repulatory Board (PNGRB), is implementing the City Gas Distribution (CGD) project
m Bhubaneswar, including Khordha district, ‘This project aims to provide the public with the benefits
of eco-friendly natural pas in the form of Piped Natural Gas (PNG) and Compressed Natural Gas
1CNG).

For the benefit of transportation sector, GAIL (India) Ltd is setting up a new CNG dispensing station
nt Plot No-457/12288, Mouza-Chandrasckharpur, Tabasil- Bhubaneswar. The civil construction
activities are sfarted at the site, but there are several trees situated at the plot which needs to be
removed for completion of the construction works, '

The trees are located inside the plot and are required to be removed for completion of construction
ol there are total 17 nos. of small and medium (rees present at site. The site images are attached

+ your reference,
wnet: noay please prant the necessary permission for cutting the trees present at site for completion
RN B4
ponding works,

W fher solicit your co-operation and guidance for the same,
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Annexure H
CONSENT ORDER

LITCEYY
]

WEEahy

BY SPEED POSTIONLINE

REGIONAL OFFICE
STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & BENVI RONMENT, GOVERNMENT OF ORISSA]
1 Plot No.-B-59/2 & B-59/3, Chandalka Industrial Estate, Patia, Po- KIT
Bhubaneswar - TS1024, ODISHA, INDJIA
CONSENT ORDER

(/72 { RO-CON - 1068 pt_ =2/ &y ) 1o /

No.

CONSENT ORDER NO. RO/BBSR/1593

of Water {(PCP) Act, 1974 and
under section 21 of Air {PCP} Act, 1981.

Ref: Your online application N

Consent to operate order

0. 4069884, Dt.25.03.2022 and this office
issued vide letter no.4690, Dt.12.11,2021.

Consent to operate js hereby granted u

nder section 25/26 of Water (Prevention &

Control of Poliution) Act, 1974 and under section 21 of A
Act, 1981 and rules framed thereunder to
Mis. GAIL (INDIA) LIMITED,

r (Prevention & Control of Pollution)

Name of the Industry

Name of the Occupier & Designation  Mr. g Chakraborty, Occupier,

Address Dist. Khordha.

—_RKhordha Geographical Area, Bhubaneswar,

This consent order is valid for the period up to Dt.31.03.2027.

This consent order is valid for the product quantity, specified outlets, discharge

quantity and quality, specified chimney/stack, emission quantity and quality of emissions as
specified below.  This consent ig granted subject to the general and special conditions
stipulated therein.

A.  Detajls of Receipt ang Storage of POL:

-

SiNo FProduct Capacity

City Gas Distribution network (Steel & MDPE)
to supply CNG (Compressed Natural Gas} for
vehicles and PNG {Piped Natural Gas) for
domestic, industrial and commercial

Y

consumers foptfiers i%.0f Bhubaneswar
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B. Discharge permitted through the following outlet subject to the standard

Qut | Description of  |Point of Quantity Pre-scribed Standard
let |ouilet discharge |of - - et
No. discharge
KLD or
KL/t
1. |Domestic sook pit - - - - -
Effluent and through
Washin Septic tank ‘ J
I} Emission permitted through the following stack subject to the prescribed
standard B » 7 o o
Chimney {Description of | Stack Quantity of Prescribed ;
Stack Stack height |emission Standard ! 4 ?
No, {m} | '
P 50, |NO,
1.
2.

I} Disposal of solid waste permitted in the following manner

EI. Type of Solid | Quantity Quantity | Quantity Quantity Desc;ripi;icmm

MNo. | waste generated |to be to be disposed |of disposal
{TPD) reused on [reused off | off site,
site site (TPD)
{TPD) {TPD)

E. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Board in consideration of {he parlicutars given i the application. Any change or alternation or deviaion
made in actual practice from the particulars fumished in the application will also be the ground fiable for reviewivariativnfrevoration of
the consent order under section 27 of the At of Waler (Pravention & Cantrol of Baoliution) Act, 1974 and section 71 of Alr (Feeveniion
& Coalrol of Pollulion) Act, 1981 and to make such variafions s deamed fit for the purpose of the Actg,

2. The indusiry would immedtately submil revised applicatlon for consent to oparate to this Board in the event of any changs: in {he
quantity and gquatlty of raw malerial 7 and products § manulactuning process or Guanlity iqualily of the efffuant rate of smission / ai
polidtion controt equipment / syslem ate.

3. The applicant shall not change o aller either tha qualily of quantily or the rate of dischargs or lemperature or the oute of discharga
withou! the previous wiitten permission of the Board.

4, The application shal comply with snd carry out the directivesiorders issuad by the Board in this consant order and al ak subsequent
times withott any negligence on his parl. . In case of aon-compliance of any order/directives issued al any bme andlor violation of
the lerms artd conditions of this consent osdlar, the applicant shall be jlable for tegal action as par the provisions of the Lawihel,

The applicand shall make an appiication for grand of fresh consanm &l [east 90 days before the date of expiry of Ihis consent oidar,

The fssuance of this consent does not convey any propery right in either real or persanal propery or any exclusive privileges or
does it aulhorize any injury ta private property or any invasion of personai rights, not any infringement of Canlral, State laws or
requistion,

This consenl does not avthaljze or approve the conslruclion of any physical structure of facilities or the underdaking of any work m any
naturat waler course.

The applicant shatl display this consemt grantad to him in a prominent place for perusai of the pubtic ang Inspecting oficers of this
Hoard,




10.

11,

12.

14,

15,

16

e

s
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A insgection baok shail be opeped and made available to Board's Dfficers guring thevisi 1o the factary.

‘f!%e applicant ghall furnish to the visiting officer of the Board any information regarding the censtruction, instellation or oparation qf the
plant or of effluent freaiment systam f ai potlution contral sysiam / stack monitoring system any other particulars as may be periinent
o preventing and controfling poliution of Water / Ajr, . oo

Melers must be affixed ai the entrance of the water supply connection so that such melers are easly accessible for inspection and
mainienance and for othar purposes of the Act provided hat the place where itis affixed shall in no <ase be at a poind before which
waler fias been taped by the consumer for utiization for any purposes whalsoaver, . .

Separate matars with Nhecessary pipe-ling for assessing lhe quantity of waler used far each of the puiposes mentionad balow:

& Industrial cooling, spraying in ming pits or hoiter fzad,

by Domestic purpose
cy  Process

The applicant shall dispiay cuitable caution hoard al the lace where the effluent s entering info any watet-body or any ather plage to
be Indicated by the Boarg, indicating therein that the ares inte which the effluents are being discharged is not fit for he domestic
use/bathing.

Storm water shall not be allowad 1o mix with the tade andlor domestic effivant on e upstream of the lerminal masholes where the
fiow measuring devices will b inslafled.

The applicant shal! maintain good house-kaeping both witin the faclory and the premises. Al pipes, valves, sewsars and draing shatl
be ieak-procf, Floor washing shall be admitied inlo the effiuent coliection syslem only and shalf aot be allowed to fing thelr way in
siorn draing or open arcas.

The appficant shait at afl imes maintain in good working order and operats as efficiently as possibie all lreatment or control faciliteg or
systems inslall or usad by him to askicve with the term(s) and conditions of the consend,

Sare shouid be taken o keep the anaerobic lagoons, i any, bictogically aciive and not vlilized as mere stagnation ponds, The
BOARIODIC lagonns should be fes wilh he requirad nutrients for elfective gigestion  Lagoons should be constructed wilh sides and
battom mada impesvious.

The utilization of frented effuent on factory's own lang, if any, shouid be complated and there should be no possibdiity of the affluent
gaining access inlo @ny drainage ehannel or other water courses either directly or by overfiow,

The efluent disposal on land, If any, should be dona without creating any nuisance 1o the sufredndings or inundafion of the iands at
any lime.

If al any time the disposal of tealed effivent on tand becomes incomplete or unsalisfaciory or create any problem or becomes a
maiter of gispute, the indusiry musi adopt sllernate salisfactory treatment and disposal measurss,

The siudge from treatment units shafl be dried in siutigs drying bads and the drained liguid shall be taken o aqualization tank,
The sfluent freatmant units ang disposal measures shali become operative at the time of temmencement of production

The applicant shail provide port holes for sampling the emissions and access platform for carrying out stack sampling and provide
etecidcal ouilet points and other affangemants for chimneysfstacks and othar sources of emissions soas  fo collect
samptes of emission by the Board or the applicant at any tme in accordance with the provision of the Act or Rules made thergin,

The applicant shall provide alf faciliies ana render required assislance to the Boarg staff for collection of sampies / stack moniloring /
ingpaction,

The applicant shall not change or aller either the guality or quantity or rate of emission or install, replace or alier the air pollution
contred equipranl of changs the raw maledal or manufacturing process fesuling in any change in qualky andfor quantity of
emissfons, withowt the mrevious weltten parmission of {he Board,

Ne control equipments or chimney shail be ailered or replaced or as the case may be erscled of re-erecled except with the previous

approval of the Board.

Tre leuid effluent arising out of the eperation of the air poliulion conlrol equipment shall v freated in e manner and {o ion of

standards prescrived by the Board I accordance with the provisions of Waler (Prevention and Contrel of Pallution) Act, 1974 (as
amanded).

The stack moniloring systern employed by the applicant shali-be opened for inspection to this Board at any fime,
There shall not be any fugitive or apisodal discharge from the pramises,
In case of such apisodal discharge/emissions the Indusiry shall take immediate action to bring down the smission within the limils

prasoribed by the Board in conditions/stap the operation of the plani. Report of such accidental discharge femission shail be brought
lo the notice of the Board within 24 hours Of accurrence.

~ The appiican( shall keep the preniises of fhe industrial plant and air poliution control equipments clean and make all hoods, pipes,

valvos, stacksichimneys leak proof. The air pollution contral squipmants, location, inspeclion chambars, sampling port hotes shall bhe
freae easily accessible al al times,

a . ‘
Qggqg e ;}xny upset condition in any of the plantplants of the faclory which is tikely to cesult In increased efuen discharga/emissicn of air
,timouuzanis and / of sesult in violation of the standards mentioned above shal be reoorled o the Headquarters and Regional Office of

HESR
B0 R EAT ¥ J1 ; - .
\\J A e e Board by fay speed post wathin 24 haurs of iis occurence,
. oL v
ERRg

The industry has to ensure that minimum three varielies of frens are planted af the density of nut less than 1000 traes per acie. The
frees may be planied along boundaries of the industries or industial premises. This plantation js stipulated over and above the budk
plantation of trees In thal dlea,

The selld waste such as sweeping, waslage packages, emply containers residues. sludge including thal from air poliution sontrot
equipments coflectad within the premises of the industdal Plants shall be disposed off scientifically to Ihe salistaction of the Board, s¢
as ne lo cavie fugitive emission, dust problams theough lnaching el of any king.

All soiid wastes arising in the premises shall be properly classified and disposed off to the satisfaclion of the Board by .
i} Land il in case of inert material, care being 1aken lo ensura that the material does not give rise 1o laachate which may
percolale into ground water or carrled away with storm run-off
il Conlrofled incineration, wherevers possible in case of combuslibie organic material,
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) Composting, in case of bis-degradable malerial,

38, Any toxié material shall be detoxicated it possible, ctherwise be sealed In steel diums ang buriad in protecled areas afier oblaining
approval of this Board In writing, The detoxication or saaling and burying shall be carried aut in the prasence of Boaed's authorized
persans sply. Leller of autharization shal be ubtained for handilng and disposs! of hozardous was'es, - ’

37. IF due to any techngiogical improvement or otherwise this Board ia of opinion that all or any of the coadilions referred to above
requires variation {including the change of any contro! equipment either In whole or in pamny iz Board shall afler giving the apaiicant
_an opportunily of being nrard, vary all or any of such condilion and thereupon the applicant shall be bound lo cotrply will the
condifons so varied, ’

28 The applicant, histheirsdenal represantatives or assignzes shall have no claim whalsoever b the condition or rerewai of this eonsent
“after the exgpiry perlod of this consent, .

38. Fhe Board resetves the right io feview, impose additionad conditions or condition, raveke change or aller the ferms and conditions of
his Consen!, : .

40 Notvithsianding anylhing contained in this congitionat letter of consant, the Board s feserves 1o 1 the aght and power under sechon

27(2) of the Water (Prevention & Controt of Pollution) Act, 1974 o review any andfor alt the condilisns imposed herem dlove snd 1o
ke such varialions as deemed fit for the purpose of the Act Ly the Board. :

41 The cenditions imposad as abave shall conlinue (o be In force unt revoked under seclion 27(25 of the Waler (Prevention & Controt of
Palittlion) Act, 1974 end section 21 A of Al throvention & Corvrat of Pollution) Act, 1981

42 It case tha consent feg i revisad upweard during this periad, the industry shail pay the differentiaf fees (o tra Board {for the remaning
760rs) 1o keep the consent ordar 0 force, If ey fail to pay the smount within the period stipuiated by the Board e consent ordey will
e revoked vathoul prior nalce

44 The Board reserves thy Aght 10 revaredretuse consent to apsrala al sy tme dusing parisd fo: which COBSERLS gramed 16 case any
O ks Cbserved and 9 eocilyd stipulate adidional conditions ss deemnd approprate.

GENERAL CONDITIONS EOR UNITS WITH IMVESTMENT OF MORE THA

CRORES, AND 17 CATEGORIES OF HIGHLY POLLUTING INDUSTRIES (5

1. The applicant shall analyse the effluent / emissions and Arnbient Air Quality every month
through approved laboratory for the parameters indicated in TABLE-'B'. 'C' & Part -'B' as
mentioned in this order and shall furnish the repert thereof to the Board an monthly basis,

2. The following information shall be forwarded {o the Member Secretary on or before 10Y of
every month,

a) Performance / progress of the treatment plant,
b) Monthly statement of daily discharge of domestic and/or trade effluent.
3. Non-compliance with effluent limitations

a) if for any reason the applicant does not comply with or is unahle to comply with any
effluent limitations specified in this consent, the applicani shall immediately notify the
consent issuing authority by telephone and provide the consent issuing authority with
the following information in writing within 5 days of such notification.

I} Causes of non-compliance.

description of the hon-compliance dgischarge including its impact on the receliving

igipated time of continuance of non-compliance if expected to continue or if such
" tion has been corrected the duration or period of non-compliance.

ﬁk@%i%“

S M«%kps taken by the applicant to reduce and eliminate the nen-complying discharge
s and

Wﬁ@) Steps to be taken by the applicant too prevent the condition of non-compliance.

b) The applicant shali take all reasonable steps to minimize any adverse impact to

natural waters resulting from non-compliance with any effluent Gmitation specified in
this consent including such accelerated or additional monitoring as necessary to
determine the nature and impact of the non-complying discharge. :

¢} Nothing in this consent shall be construed to relieve the applicant from civil or criminal
penaities for noncompliance whether or not such non-compliance is due to factors
beyond his control, Such as break-down, electric failure, acsident or natural disaster.

4. Proper housekeeping shall be maintained inside the factory premises including process
areas by a dedicated team.
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3. The occupier must constitute a team of responsible and technically qualified personnal

- who will ensure continuous operation of all pollution control devices round the clock
(including night hours) and should be in a position to explain the status of operation of the
pollution control measures to the inspecting officers of the Board at any point of time. The
name of these persons with their contact telephone numbers shall be intimated to the
concerned Regional Officer and Head Office of the Board and in case of any change in
the team it shall be intimated to the Board immediately. :

6. The occupier shall engage dedicated qualified manpower to ensure continuous and

effective operation of online stack / Ambient Air Quality / Effluent monitoring stations for

. Mmaintenance of database, real time datg transfer to SPCS server, data analysis and co-

- ordination with concernad personnel of process units for taking corrective measures in
case of non-compliances and to respond to the instructions of SPCS in this matter,

F. SPECIAL CONDITIONS :

1. The industry shali comply with all the conditions and safeguards prescribed in
the Risk Assessment Reports.

2. The proponent shall do mock drill process to inform & alert public from time to
“time.

3. A comprehensive pipeline integrity Management plan shall be implemén’f_éd ’ro_‘
ensure safe operation of the pipeline.

4. The pipeline shall be laid by the proponent as per the approved scheme by
the respective authorities at the time of pipeline in river, canal, raif & road ete.

5. The spur line of 12" dia would be laid from Phulpur Haldia Trunk Pipeline to
deveiop tfap-off point at Banabidyapur (CGS-1) in Cuttack city apait from
catering certain demand of nearby area of Cuttack, shall also act as souice of

= Bhubaneswar (Geographical Ares (GA). Another tap-off (CGS-2) shall be
developed at SV station near Sadola in Cuttack district. The said tap-off points
shall be used for catering to the needs of city gas distribution network in
Khordha Geographical Area. '

a centralized location using Remote Terminal Units (RTUs) located along the
pipeline at suitable tocations,

s {ﬁs}iﬁ;@&»gﬂg;s@ } 8. The proponent shall obtain all requisite clearance for fire safety & expiosives -
;;ﬁ ;?g;gié’;f f%f and shall comply with the stiputation made by the respective authorities,

T irg o E

- T A
\‘\{5{ 7 e

xﬁ;{g‘:«i}ﬁw&f 9. The unit shall abide by Environment (P) Act, 1986 and Rules framed thergof,
This approval is subject to compliance of provisions of Rule 7 to 15 of

Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 and
amendment thereof,

10. Rain water harvesting structure shall be provided for collection of rain water

MHMM_W
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from the roof of all buildings for recharging of ground water within the premises
as per concept and practices prescribed by CPCB.

- 11. The Board may impose further conditions or modify conditions as stipuiated

in the order during installation and / or at that time of obtaining conzent o
operate and. may revoke this clearance in case the stipulated conditions are nei
implemented and / or information is found to have been suppressed / wrongly
furnished in the application form.

12, In case the consent fees is revised upward during this period, the industny
shali pay the differential fees to the Board (for the period & remaining years) io
keep the consent order in force. If they fail to pay the amount within the period
stipulated by the Board the consent order wili be revoked without prior notice.

The wocupier must comply with the conditiohs stipulated in section A, B. ¢, 0

= & F to keep this consant order valid.

.e,.\;\l:;\‘_\;ﬁf
REGIONAL OFFICER

1o, ‘

ir. G Chakraborty, Qccupier,

M/s. Gail (india) Limited.,

AL Khordha Geographical Area,

Bhubaneswar, Dist.- Khordha,
Memo No. /Dt ] /

Copy forwarded fo :

I} Member Secretary, SPC Board, Odisha, Bhubaneswar

iy Collector & District Magistrate, Khordha.

iy D.F.O., Khordha,

V) G.M. District Industries Centre, Bhubaneswar,
V) Director, Factories & Boifer, OQdisha, Bhubaneswar. ’
VI Guard Fiie.

REGIONAL GFFICER
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 19 OF 2025

IN THE MATTER OF:
SHUKADEV MOHANTY
 ...APPLICANT
-VERSUS-
STATE OF ODISHA AND OTHERS
...RESPONDENTS

AFFIDAVIT IN REPLY BY RESPONDENT
NO. 9

MS. KISHWAR RAHMAN,
ADVOCATE
Office: Rooms No. B, Nicco House,
6th Floor, 2, Hare Street, Dalhousie,
Kolkata — 700001
Chambers: ‘Chitabinaloy’ 1st Floor,
54A, S.N. Banerjee Road,
Kolkata - 700014
Mob: +91 9163684357
Email: kishwar.rahman@rdalegal.in
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